i DD No.52A
‘\ PS: Tilak Nagar
X 27.06.2020
State
Vs.
Rahul Rai

Present: Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403 936.
Sh. R.K. Garg, Ld. counsel for the appiicantlaccused.
Argument heard on the interim bail application on behalf of the
accused. It is stated that the accused was falsely implicated in the
present case.
Bail application is opposed by Ld. APP for the State.
As the alleged recovery has already been effected, no useful
‘\ purpose will be served by keeping the accused in JC. Accordingly, the
accused Rahul Rai be hereby released on bail, if he is not required to be
kept in JC in any other criminal case, on his furnishing the personal bond
in the sum of Rs. 10,000/ to the satisfaction of Jail Superintendent
concerned. Jail Superintendent shall also ascertain from PS concerned
as to whether the address of the accused is verified or not before
releasing the accused.
Full signed duplicate of this order be sent to Jalil Superintendent
concerned, which shall also be treated as release warrant upon the
acceptance of personal bond.

Copy of this order be given Dasti, as prayed for.

(Pankaj Atgna)
DMM/West/THC/Delhi



FIR No. 10770/2020
PS: Tilak Nagar

27.06.2020
State
Vs,
Ravi @ Bhikhari
Present: Ld. APP for the State through video-conferencing in

Cisco-Webex Application vide Meeting No. 576 403 936.
Sh. Vineet Malhotra, Ld. LAC for the
applicant/accused.

Argument heard on the interim bail application on behalf of the
accused. It is stated that the accused was falsely implicated in the present
case. It is submitted that the applicant/accused is in JC for more than 15
days'. It is further submitted that the application has been scrutinized by the
High Power Committee constituted as per the minute dated 18.05.2020 of
the Hon'ble High Court of Delhi.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected, no useful purpose
will be served by keeping the accused in JC particularly in view of outbreak
of COVID-19. Accordingly, the accused Ravi @ Bhikharibe hereby released
on interim bail for 45 days, if he is not required to be kept in JC in any other
criminal case, on his furnishing the personal bond in the sum of Rs. 10,000/-
to the satisfaction of Jail Superintendent concerned. Jail Superintendent
shall also ascertain from PS concerned as to whether the address of the

accused is verified or not before releasing the accused.
Full signed duplicate of this order be sent to Jail Superintendent
concerned. which shall also be treated as release warrant upon the

acceptance of personal bond.

Copy of this order be given Dasti, as prayed for.

27.06.2020



FIR No. 7481/2020
PS Tilak Nagar
27.06.2020
State
Vs.

Ashwani

Present: Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403

936.
Sh. Ajay Sinha, Ld. counsel for the applicant/accused.

Argument heard on the baii application on behalf of the
accused. It is stated that the accused was falsely implicated in the

present case.
Bail application is opposed by Ld. APP for the State.

Since the accused has already been on interim bail, interim
bail of the accused is hereby extended for further period of 45 days
w.e.f. 30.06.2020.

Full signed duplicate of this order be sent to Jail
Superintendent concerned, which shall also be treated as release
warrant upon the acceptance of personal bond.

Copy of this order be given Dasti, as prayed for.

(PanKaj Arora)
DMM/West/fHC/Delhi
27.06.2020



FIR No. 9364/20
PS: Moti Nagar
27.06.2020

State
Vs.

Ashwani

Present:  Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403
936.
Sh. Ajay Sinha, Ld. counsel for the applicant/accused.
Argument heard on the bail application on behalf of the
accused. It is stated that the accused was falsely implicated in the
present case.
Bail application is opposed by Ld. APP for the State.
Since the accused has already been on interim bail, interim
bail of the accused is hereby extended for further period of 45 days
w.e.f. 30.06.2020.

Full signed duplicate of this order be sent to Jall
Superintendent concerned, which shall also be treated as release

warrant upon the acceptance of personal bond.

Copy of this order be given Dasti, as prayed for.

/
S

(Pank%a)

DMM/West/THC/Delhi
27.06.2020



FIR No. 577/18

PS: Nihal Vihar
27.06.2020
State
Vs.
Khyali @ Amit
ing in

Present: Ld. APP for the State through video-conferenc

Cisco-Webex Application vide Meeting No. 576 403 936.

Sh. Vineet Jain, Ld. counsel for the applicant/accused

through video-conferencing in Cisco-Webex Application vide

Meeting No. 576 403 936.
on the interim bail application on behalf of the accused.

Argument heard
e. ltis

It is stated that the accused was falsely implicated in the present cas

d that the applicant/accused is in JC for the last two years. It is further

submitte

submitted that the accused has already been granted bail in murder case on

28.03.2020.
Bail application is opposed by Ld. APP for the State.

As the investigation ‘qua’ the applicant/accused is complete, no useful
purpose will be served by keeping the accused in JC particularly in view of
outbreak of COVID-19. Accordingly, the accused Khyali @ Amit be hereby
released on interim bail for 45 days, if he is not required to be kept in JC in any
other criminal case, on his furnishing the personal bond in the sum of Rs.

20,000/~ to the satisfaction of Jail Superintendent concerned. Jall
Superintendent shall also ascertain from PS concerned as to whether the
address of the accused is verified or not before releasing the accused.

Full signed duplicate of this order be sent to Jail Superintendent
concerned, which shall also be treated as release warrant upon the acceptance

of personal hond.

Copy of this order be given Dasti. as prayed for.

nkaj Arora)
DMM/West/THC/Delhi
27.06.2020



FIR No. 020319/20

PS Ranhola
27.06.2020
State
Vs.
Ankit

Present:  Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403 936.
Sh. Manish Kumar, Ld. counsel for the appiicant/accused.

Argument heard on the bail application on behalf of the accused.
It is stated that the accused was falsely implicated in the present case.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected and no useful
purpose will be served by keeping the accused in JC. Accordingly, the
accused Ankit be hereby released, if he is not required to be kept inJC
in any other criminal case, on his furnishing the personal bond in the
sum of Rs. 10,000/- to the satisfaction of Jail Superintendent concerned.
Jail Superintendent shall also ascertain from PS concerned as to

whether the address of the accused is verified or not before releasing

the accused.

Full signed duplicate of this order be sent to Jail Superintendent
concerned, which shall also be treated as release warrant upon the
acceptance of personal bond.

Copy of this order be given Dasti, as prayed for.

ankaj Arora)

T DMM/West/THC/Delhi
X" 27.06.2020
BviCag

™

s"@dn//-



E-FIR No. 012202/20

pPS: Nangloi
27.06.2020
State
Vs.
Sachin

Present:  Ld. APP for the State through video-conferencing in

Cisco-Webex Application vide Meeting No. 576 403 936.

Sh. Deepak Chauhan, Ld. counsel for the

applicantlaccused.

Argument heard on the bail application on behalf of the accused.

It is stated that the accused was falsely implicated in the present case.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been €
s complete, nO useful purpose
Accordingly, the accused

d to be kept in JC in any

tfected and

investigation ‘qua’ the applican’daccused i
will be served by keeping the accused in JC.

sachin be hereby released, if he is not require

other criminal case, on his furnishing the personal bond in the sum of

Rs. 10,000/- 10 the satisfaction of Jail Super'mtendent concerned. Jail

Superintendent shall also ascertain from PS concerned as 10 whether

the address oOf the accused is verified or not before releasing the

accused.

Full signed duplicate of thi
concerned, which shall also be treated as release warrant upon the

s order be sent 10 Jail Superintendent

acceptance of personal bond.
Copy of this order be given Dasti, as prayed for.

nkaj Arora)

DMM/West/T HC/Delhi
27.06.2020

PR
st
ke



FIR No. 623/20
PS: Khayala
27.06.2020

State
Vs.
Shahrukh S/o Sadar Ali

Present: Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting NO. 576 403 936.

Sh. Akhil Tarun Goel, Ld. counsel for the applicant/accused.

Argument heard on the bail application on behalf of the accused.

It is stated that the accused was falsely implicated in the present case.
Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected and
investigation ‘qua’ the applicant/accused is complete, no useful purpose
will be served by keeping the accused in JC. Accordingly, the accused
Shahrukh S/o Sh. Sadar be hereby released, if he is not required to be
kept in JC in any other criminal case, on his furnishing the personal bond
in the sum of Rs. 10,000/- to the satisfaction of Jail Superintendent
concerned. Jail Superintendent shall also ascertain from PS concerned

as to whether the address of the accused is verified or not before

releasing the accused.
Full signed duplicate of this order be sent to Jail Superintendent

concerned, which shall also be treated as release warrant upon the
acceptance of personal bond.

Copy of this order be given Dasti, as prayed for.

DMM/West/THZ/Delhi
27.06.2020




E-FIR No. 012202/20

PS: Nangloi
27.06.2020
State
Vs.
Shivam

Present: Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403 936.
Sh. Deepak Chauhan, Ld. counsel for the
applicant/accused.

Argument heard on the bail application on behalf of the accused.
It is stated that the accused was falsely implicated in the present case.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected and
investigation ‘qua’ the applicant/accused is complete, no useful purpose
will be served by keeping the accused in JC. Accordingly, the accused
Shivam be hereby released, if he is not required to be kept in JC in any
other criminal case, on his furnishing the personal bond in the sum of
Rs. 10,000/- to the satisfaction of Jail Superintendent concerned. Jail
Superintendent shall also ascertain from PS concerned as to whether

the address of the accused is verified or not before releasing the

accused.
Full signed duplicate of this order be sent to Jail Superintendent

concerned, which shall also be treated as release warrant upon the
acceptance of personal bond.

Copy of this order be given Dastl, as prayed for.

nkaj Arora)
DMM/West/THC/Delhi
27.06.2020




FIR No. 199/20 ;‘
PS: Punjabi Bagh |
27.06.2020
State
Vs.

Monu

Present: Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403 936.

Sh. Mohan Singh, Ld. counsel for the

applicant/accused.

ent heard on the bail application on behalf of t
present case.

Argum he accused. It

is stated that the accused was falsely implicated in the
Bail application is opposed by Ld. APP for the State.

It is observed that there is an allegation of offence punishable Uls

A of IPC which is punishable with imprisonment for life. Thus, in view

ection 437 of Cr.P.C., the bail application is not maintainable in this

t_ Accordingly, the bail application is hereby dismissed.

Copy of this Order be given Dasti, as

304
of S

Cour
prayed for.

(Pan{< j Arora)
DMM/West/ THC/Delhi
2706.2020




FIR No. 444/20
PS Mot Nagar

27.06.2020
State

Vs,
Tejpal

Present: Ld. APP for the State through video-conferencing in

Cisco-Webex Application vide Meeting No. 576 403 936.
Sh. Sandeep Duhan, Ld. counsel for the applicant/accused.

Argument heard on the bail application on behalf of the accused.
It 1s stated that the accused was falsely implicated in the present case.

Bail application is opposed by Ld. APP for the State.

There is an allegation against the accused of having been found in
possession about 50 cartons of illicit liquor in a mini truck. The owner of
the said truck is yet to be ascertained and arrested. The previous bail
application has already been dismissed on 19.06.2020. The investigation
in the present case is going on. no ground is made out for grant of bail at
this stage. Accordingly, the present bail application is hereby dismissed.

Copy of this Order be given Dasti, as prayed for.

(Papkaj Arora)
DMM/West/THEIDelhi

P mmm——



E-FIR No. 11469/20
PS: Mundka
27.06.2020

State
Vs.
Rinku @ Sachin

Present. Ld. APP for the State through video-conterencing in
Cisco-Webex Application vide Meeting No. 576 403 936.
sSh. Rohit Kumar, Ld. counsel for the

applicantlaccused.
Argument heard on the bail application on pehalf of the accused.

It is stated that the accused was falsely implicated in the present case.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected and
investigation 'qua the applicant/accused is complete, no useful purpose
will be served by keeping the accused in JC. Accordingly, the accused
Rinku @ Sachin be hereby released, if he is not required to be kept in
JC in any other criminal case, on his furnishing the personal bond in the
sum of Rs. 10,000/- to the satisfaction of Jail Superintendent concerned.
Jail Superintendent shall also ascertain from PS concerned as to
whether the address of the accused is verified or not before releasing
the accused.

Full signed duplicate of this order be sent to Jail Superintendent
concerned, which shall also be treated as release warrant upon the
acceptance of personal bond.

Copy of this order be given Dasti, as prayed for.




FIR No. 44/20

Ve PS: Anand Parbat
27.06.2020
State
Vs.
Suraj @ Tita

Present: Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403 936.
Sh. V.C. Gautam, Ld. counsel for the applicantlaccused.

Argument heard on the bail application on behalf of the accused.
It is stated that the accused was falsely implicated in the present case.

Bail application is not opposed by Ld. APP for the State as the
offence is bailable in nature on the basis of MLC.

There is an allegation against the accused that he along with co-
accused persons had hit the complainant with knife. As per the MLC,
the injured received the simple injury. Under these circumstances,
Accordingly, the accused Suraj @ Tita be hereby released, if he is not
required to be kept in JC in any other criminal case, on his furnishing the
personal bond in the sum of Rs. 10,000/~ to the satisfaction of Jail
Superintendent concerned. Jail Superintendent shall also ascertain from
ps concerned as to whether the address of the accused is verified or not

before releasing the accused.
cate of this order be sent to Jail Superintendent

| also be treated as release warrant upon the

Full signed dupli
concerned, which shal

acceptance of personal bond.
Copy of thi€ order be given Dasti, as prayed for.

ankaj Arora)
DMM THC/Delhi
27.06.2020



FIR No. 0683/20

State Vs. Badal @ Pandu
PS: Nangloi

27.06.2020

Present:  Ld. APP for the State through video-conferencing in

Cisco-Webex Application vide Meeting NO. 576 403
936.

Sh. Dhanajya Kumar Jha, Ld. counsel for the
applicant/accused.

|0/S| Bhagwati Prasad in person.

Argument heard on the bail application on behalf of the
accused. It is stated that the accused was falsely implicated in the
present case. There is delay of 24 hours in registration of FIR.

Bail application is opposed by Ld. APP for the State.

There is an allegation against the accused that he along with
co-accused persons had choked the neck of complainant and
robbed Rs. 650/- and Adhar Card from the ﬁocket of the
complainant. The co-accused Lohri is yet to be arrested. The
investigation in the present case Is still going on. No ground is
made out for grant of bail at this stage. Accordingly, the present bail

application is hereby dismissed.

Copy of this Order be given Dasti, as prayed for.

(Pa j Arora)
DMM/Wesl/ THC/Delhi
/27.06.2020



FIR No. 0683/20
State Vs. Aman
PS: Nangloi
27.06.2020

Present:
t  Ld. APP for the State through video-conferencing in

Cisco-Webex Application vide Meeting No. 576 403
936.

Sh. Dhanajya Kumar Jha, Ld. counsel for the
applicant/accused.
|0/S| Bhagwati Prasad in person.

Argument heard on the bail application oOn behalf of the
accused. It is stated that the accused was falsely implicated in the
present case. There is delay of 24 hours in registration of FIR.

Bail application is opposed by Ld. APP for the State.

There is an allegation against the accused that he along with
co-accused persons had choked the neck of complainant and
robbed Rs. 650/- and Adhar card from the pocket of the
complainant. The co-accused Lohri is yet to be arrested. The

investigation in the present case is still going on. No ground is

made out for grant of bail at this stage. accordingly, the present ball

application is hereby dismissed.
Copy of this Order be given Dasti, as prayed for.

(Pankay' A ra)
DMM/WestT! C/Delhi
27.06.2020



FIR No. 126/20

PS: Moti Nagar

Uls 419/420 IPC & 66C/66D L. T. Act.
27.06.2020

State
Vs.
Vivek Mishra

Present.  Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403
936.
Sh. Upendra Mani Tripathi, Ld. counsel for the

applicant/accused.
Argument heard on the bail application on behalf of the

accused. It is stated that the accused was falsely implicated in the

present case.
Bail application is opposed by Ld. APP for the State.
Since the accused has already been on interim bail, interim

bail of the accused is hereby extended for further period of 45 days
w.e.f. 27.06.2020.

Full signed duplicate of this order be sent to Jall
Superintendent concerned, which shall also be treated as release
warrant upon the acceptance of personal bond.

Copy of this order be given Dastl, as prayed for.

/N ROy u,wf O)’DL(
Lﬂ‘/ ~ (Pankaj Arora)
W DMM/\NESUTHC}Delhi

g 27.06.2020
U A WJG




FIR No. 549/20
PS: Rajouri Garden
27.06.2020

State
Vs,
Rahul

Present.  Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403 936.
Sh. Sushil Kumar Pandey, Ld. counsel for the
applicant/accused.

Argument heard on the bail application 0
ated in the present case.

n behalf of the accused.

It is stated that the accused was falsely implic

Bail application is opposed by Ld. APP for the State.
pbeen effected, NO useful

d in JC. Accordingly, the

As the alleged recovery has. already

purpose will be served by keeping the accuse
accused Rahul be hereby released, if he is not required to be kept in JC

in any other criminal case, on his furnishing the 'personal bond in the

sum of Rs. 10,000/- to the satisfaction O
all also ascertain from PS concerned as to

f Jail Superintendent concerned.

Jall Superintendent sh

whether the address of the accused 1S verified or not before releasing

the accused.

Full signed duplicate of this order be sent to Jail Superintendent

concerned, which shall also be treated as release warrant upon the

acceptance of personal bond.
Copy of this order be given Dasti, as prayed for.

(Par{k \j Arora)
DMM/West/T /Delhi

/7 .06.2020



E-FIR No. 000302/20
PS: Moti Nagar
27.06.2020

State
Vs.
Sunil @ Dassu

Present: Ld. APP for the State through video-conferencing in

Cisco-Webex Application vide Meeting No. 576 403 936.

Sh. Vineet Malhotra, Ld. LAC for the

applicantlaccused.

Argument heard on the interim bail application on pehalf of the

accused. It is stated that the accused was falsely implicated in the present

case. It is submitted that the applicantlaccused is in JC for more than 15

days. It is further submitted that the application has been scrutinized by the
High Power Committee constituted as per the minute dated 18.05.2020 of

the Hon'ble High Court of Delhi.
Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected, no useful purpose

will be served by keeping the accused in JC particularly in view of outbreak

of COVID-19. Accordingly, the accused Sunil @ Dassu be hereby released

on interim bail for 45 days, if he is not required to be kept in JC in any other

criminal case, on his furnishing the personal bond in the sum of Rs. 10,000/-

to the satisfaction of Jail Superintendent concerned. Jail Superintendent

shall also ascertain from PS concerned as to whether the address of the

accused is verified or not before releasing the accused.
Full signed duplicate of this order be sent to Jail Superintendent

concerned, which shall also be treated as release warrant upon the

acceptance of personal bond.
Copy of this order be given Dasti, as prayed for.

(Payjkaj Arora)

DMM/We CIDelnhi
.06.2020



E-FIR NO. 000302/19
PS: Moti Nagar

/ 27.06.2020
State

Vs.
Avtar Singh

Ld. APP for the Stalé through video-conferencing in
Cisco-Webex Application vide Meeting NO. 576 403 936.
a, Ld. LAC for the

Present.

sh. Vineet Malhotr

applicant/accused.
the interim bail application on behalf of the

falsely implicated in the present
3jC for more than 15

Argument heard on

accused. Itis stated that the accused was

case. It is submitted that the applicant/accused is In
mitted that the application has been scrutinized by the

days. It is further sub
ute dated 18.05.2020 of

High Power Committee constituted as per the min

the Hon'ble High Court of Delhi.

plication is opposed by Ld. APP for the State.

Bail ap
been effected, N0 useful purpose

As the alleged recovery has already

d in JC particularly in view of outbreak

will be served by keeping the accuse
of COVID-19. Accordingly, the accused Avtar Singh be hereby released on

erim bail for 45 days, if he is not required to be kept in JC in any other
g the personal bond in the sum of RS. 10,000/-

perintendent concerned. Jail Superintendent
d as to whether the address of the

int
criminal case, on his furnishin
to the satisfaction of Jail Su
S concerne
ore releasing the accused.

der be sent 10 Jail Su
ant upon the

shall also ascertain from P

accused is verified or not bef

Full signed duplicate of this or
lso be treated as release warr

perintendent

concerned, which shall a
ond.

acceptance of personal b
given Dasti, as prayed for.

Copy of this order be

(PAgkaj Arora)
DMMWestTHC/Delhi




FIR No. 385/16

PS: Moti Nagar
27.06.2020

State
Vs.

Nasimuddin

Present: Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403
Sh. Vineet Malhotra, Ld. LAC for the
applicant/accused.

Argument heard on the interim bail application on behalf of the
accused. It is stated that the accused was falsely implicated in the present
case. It is submitted that the applicant/accused is in JC for more than 15
days. It is further submitted that the application has been scrutinized by the
High Power Committee constituted as per the minute dated 18.05.2020 of
the Hon'ble High Court of Delhi.

Bail application is opposed by Ld. APP for the State.

936.

As the alleged recovery has already been effected, no useful purpose
will be served by keeping the accused in JC particularly in view of outbreak
of COVID-19. Accordingly, the accused Nasimuddin be hereby released on
interim bail for 45 days, if he is not required to be kept in JC in any other
criminal case, on his furnishing the personal bond in the sum of Rs. 10,000/-
to the satisfaction of Jail Superintendent concerned. Jail Superintendent
shall also ascertain from PS concerned as to whether the address of the
accused is verified or not before releasing the accused.

Full signed duplicate of this order be sent to Jail Superintendent
concerned, which shall also be treated as release warrant upon the

acceptance of personal bond.
Copy of this order be given Dasti, as prayed for.

(Penkaj Arora)
DMM/West/THC/Delhi

/" 27.06.2020




FIR No. 09443/20
PS: Moti Nagar
27.06.2020

State
Vs.
Habbibul

Present: Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403 936.
Sh. Vineet Malhotra, Ld. LAC for the
applicant/accused.

Argument heard on the interim bail application on behalf of the
accused. It is stated that the accused was falsely implicated in the present
case. It is submitted that the applicant/accused is in JC for more than 15
days. It is further submitted that the application has been scrutinized by the
High Power Committee constituted as per the minute dated 18.05.2020 of
the Hon'ble High Court of Delhi.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected, no useful purpose
will be served by keeping the accused in JC particu-larly in view of outbreak
of COVID-19. Accordingly, the accused Habbibul be hereby released on
interim bail for 45 days, if he is not required to be kept in JC in any other
criminal case, on his furnishing the personal bond in the sum of Rs. 10,000/-
to the satisfaction of Jail Superintendent concerned. Jail Superintendent
shall also ascertain from PS concerned as to whether the address of the
accused is verified or not before releasing the accused.

Full signed duplicate of this order be sent to Jail Superintendent

concerned, which shall also be treated as release warrant upon the

acceptance of personal bond.
Copy of this order be given Dasti, as prayed for.

(Pankgj Arora)

DMM/Wes C/Delhi
6.2020




FIR No. 0393/20
PS: Hari Nagar
27.06.2020

State
Vs.

Surender

Present:  Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403 936.
Sh. Vineet Malhotra, Ld. LAC for the
applicant/accused.

Argument heard on the interim bail application on behalf of the
accused. Itis stated that the accused was falsely implicated in the present
case. It is submitted that the applicant/accused is in JC for more than 15
days. It is further submitted that the application has been scrutinized by the
High Power Committee constituted as per the minute dated 18.05.2020 of
the Hon'ble High Court of Delhi.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected, no useful purpose
will be served by keeping the accused in JC particularly in view of outbreak
of COVID-19. Accordingly, the accused Surender be hereby released on
interim bail for 45 days, if he is not required to be kept in JC in any other
criminal case, on his furnishing the personal bond in the sum of Rs. 10,000/-
to the satisfaction of Jail Superintendent concerned. Jail Superintendent
shall also ascertain from PS concerned as to whether the address of the
accused is verified or not before releasing the accused.

Full signed duplicate of this order be sent to Jaijl Superintendent
concerned, which shall also be treated as release warrant upon the

acceptance of personal bond.

Copy of this order be given Dasti, as prayed for.

] Arora)
HC/Delhi
27.06.2020



FIR No. 548/20
pPS: Punjabi Bagh
27.06.2020
State
Vs.

Rakesh

Present: Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403 936.

Sh. Vineet Malhotra, Ld. LAC for the

applicantlaccused.

e interim bail application on behalf of the

Argument heard on th
accused. It is stated that the accused was falsely implicated in the
case. It is submitted that the applicant/accused is in JC for more than 15

days. It is further submitted that the application has been scrutinized by the
ated 18.05.2020 of

present

High Power Committee constituted as per the minute d

the Hon'ble High Court of Delhi.

Bail application is opposed by Ld. APP for the State.
As the alleged recovery has already been effected, no useful purpose
will be served by keeping the accused in JC particularly in view of outbreak
of COVID-19. Accordingly, the accused Rakesh be hereby released on
interim bail for 45 days, if he is not required to be kept in JC in any other

criminal case, on his furnishing the personal bond in the sum of Rs. 10,000/-

to the satisfaction of Jail Superintendent concerned. Jail Superintendent

shall also ascertain from PS concerned as to whether the address of the

accused is verified or not before releasing the accused.
Full signed duplicate of this order be sent to Jail Superintendent

concerned, which shall also be treated as release warrant upon the

acceptance of personal bond.
Copy of this order be given Dasti, as prayed for.

]"Arora)
HC/Delhi



\.,
FIR No. 000119/20
PS: Mundka
27.06.2020
State
Vs.
Sonu

present:  Ld. APP for the State through video-conferencing in
Cisco-Webex Application vide Meeting No. 576 403 936.
Sh. Sushil Kumar Pandey, Ld. counsel for the
applicant/accused through video-conferencing in
Cisco-Webex Application‘ vide Meeting No. 576 403 936
Argument heard on the bail application on behalf of the accused.
It is stated that the accused was faléé\y implicated in the present case.
Bail application is opposed by Ld. APP for the State.

As the -alleged recovery has already been effected, no useful

purpose will be served by keeping the accused in JC. Accordingly, the

accused Sonu be hereby released, if he is not required to be kept in JC

in any other criminal case, on his furnishing the personal pbond in the

sum of Rs. 10,000/- to the satisfaction of Jail Superintendent concerned.

Jail Superintendent chall also ascertain from PS concerned as 0

whether the address of the accused is verified or not before releasing

the accused.
Full signed duplicate of th

concerned, which shall also be tr

is order be sent t0 Jail Superintendent

cated as release warrant upon the

acceptance of personal bond.
his order be given Dasti, as prayed for.

(P% Arora)
DMM/Wes C/Delhi
27.06.2020

Copy of t



FIR No. 100/19
ps: Rajouri Garden

27.06.2020
\ . L-6$AB-5?72 on
This is an application for releasing vehicle pearing No- D

Superdari.
Present:- Ld. APP for the State.

Applicant in person.

10 has filed his reply. Taken on record.
l e ew that

| am of the considered Vi
e Court in caseé titled as
as been held

Instead of releasing the vehicle on superdari,
the vehicle has to be released as per directions of Hon'ble Suprem

Sunder Bhai Ambalal Desai Vs. State of Guirat, AIR 2003 SC 638 wherein it h

that

Vehicles involved in an offence may be relea
of the vehicle, valuation report, an

phs of the vehicle should be attested C
anded over.

d upon during the trial.
hould suffice for the

sed to the rightful owner after preparing detailed

panchnama; taking photographs d a security pbond.
69. The photogra ountersigned by the

complainant, accused as well as by the person to whom the custody is h

70. The production of the vehicle should not be insiste
The panchnama and photographs along with the valuation report S
purposes of evidence.

21, Return of vehicles and permission for sale thereof should be the general

norm rather than the exception.

72. If the vehicle is insured, the court
ere is no response or the owner declines to

shall issue notice to the owner and the

insurance company for disposal of the vehicle. If th

take the vehicle or informs that it has claimed insurance/released its right in the vehicle to the

insurance company and the insurance company fails to take possession of the vehicle, the

vehicle may be ordered to be sold in auction.
73 If a vehicle is reply not claimed by the accused, owner, or the insurance

company or by a third person, it may be ordered to be sold by auction.”
The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi

High Court in case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014.

Considering the facts and circumstances and law laid down by higher courts,
vehicle in question bearing registration no. DL-6SAB-5772 be released to the registered
owner after due identity verification and on furnishing security bond as per valuation report
of the vehicle. After preparation of panchnama of the vehicle and furnishing of security bond
as per directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

Copy of this order be given dasti to applicant.

pesd (Paj KzﬁArora)



E-FIR No. 034165/19

pPS: Kirti Nagar
27.06.2020

This is an application for releasing TSR Part on Superdari.

Present:- Ld. APP for the State.

Applicant in person.

|0 has filed his reply. Taken on record.

cle on superdari, | am 0 dered view that the

f the consi

Instead of releasing the veni
case titled as sSunder

vehicle has to be released as per directions of Hon'ble supreme Court in
e of Gujrat, AIR 2003 SC 638 wherein it has been held that

Bhai Ambalal Desai Vs. Stat |
wner after preparing detailed

Vehicles involved in an offence may be released to the rightful ©

panchnama, taking photographs of the vehicle, valuation report, and a security bond.
69. The photographs of the vehicle should be attested countersigned by the

complainant, accused as well as by the person to whom the custody is handed over.
70. The production of the vehicle should not be insisted upon during the trial.

The panchnama and photographs along with the valuation report should suffice for the purposes

of evidence.

71. Return of vehicles and permission for sale thereof should be the general norm

rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the own

ce company for disposal of the vehicle. If there is no response or the owner
e vehicle to the

er and the

insuran declines to

take the vehicle or informs that it has claimed insurance/released its right in th
insurance company and the insurance company fails to take possession of the vehicle, the

vehicle may be ordered to be sold in auction.
73 If a vehicle is reply not claimed by the accused, owner, or the insurance

company or by a third person, it may be ordered to be sold by auction.”
The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi

High Court in case fitled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014.

Considering the facts and circumstances and law laid down by higher courts, TSR
Parts in question be released to the registered owner after due identity verification and on
furnishing security bond as per valuation report of the vehicle. After preparation of panchnama of
the vehicle and furnishing of security bond as per directions of Hon'ble Supreme Court, the
vehicle shall be released by the 10. |

Copy of this order be given dasti to applicant.

st/TEC/Delhi
7.06.2020



FIR No. 617/20
PS: Punjabi Bagh
27.06.2020

; ¢ - -3815 on
This is an application for releasing vehicle bearing no. DL-3SEN-38

Superdari.
Present:- Ld. APP for the State.
Applicant in person.

1O has filed his reply. Taken on record.
am of the considered view that the

instead of releasing the vehicle on superdari, |
led as Sunder

vehicle has to be released as per directions of Hon'ble Supreme Court in case Ut

Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 wherein it has been held that

Vehicles involved in an offence may be released to the rightful owner after preparing detailed

panchnama; taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the

complainant, accused as well as by the person to whom the custody is handed over.
70. The production of the vehicle should not be insisted upon during the trial.
The panchnama and photographs along with the valuation report should suffice for the purposes

of evidence.
71. Return of vehicles and permission for sale thereof should be the general norm

rather than the exception.
72 If the vehicle is insured, the court shall issue notice to the owner and the

insurance company for disposal of the vehicle. If there is no response or the owner declines to
take the vehicle or informs that it has claimed insurance/released its right in the vehicle to the
insurance company and the insurance company fails to take possession of the vehicle, the
vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi
High Court in case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014.

Considering the facts and circumstances and law laid down by higher courts,
vehicle in question bearing registration no. DL-3SEN-3815 be released to the registered owner
after due identity verification and on furnishing security bond as per valuation report of the
vehicle. After preparation of panchnama of the vehicle and furnishing of security bond as per
directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

Copy of this order be given dasti tc applicant.

1 Panchnama and valuation report shall be filed in the court along with/charge
sheet,

)

/
(Pan jééora
DMM/West/ /Delhi

.05.2020



FIR No. 039338/19
PS: Mundaka
27.06.2020

: i i L-4SCZ-3579 on
This is an application for releasing vehicle bearing no-. D

Superdari.
Present:- Ld. APP for the State.
Applicant in person.
10 has filed his reply. Taken on record. :
i i view that
Instead of releasing the vehicle on superdari, | am of the considered '
in case titled as

) : ! re i
the vehicle has to be released as per directions of Hon ble Supreme Cou
as been held

. inith
sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 wherein |

that

1 i iled
Vehicles involved in an offence may be released to the rightful owner after preparing detaile
valuation report, and a security bond.

panchnama, taking photographs of the vehicle,
countersigned by the

69. The photographs of the vehicle should be attested

complainant, accused as well as by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted upon during the trial.

The panchnama and photographs along with the valuation report should suffice for the

purposes of evidence.
71. Return of vehicles and permission for sale thereof should be the general

norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the owner and the

insurance company for disposal of the vehicle. If there is no response or the owner declines to

take the vehicle o%r;ns that it has claimed insurance/released its right in the vehicle to the

insurance company and the insurance company fails to take possession of the vehicle, the

vehicle may be ordered to be sold in auction.
73. If a vehicle is reply not claimed by the accused, owner, or the insurance

company or by a third person, it may be ordered to be sold by auction.”
The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi

High Court in case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014.

Considering the facts and circumstances and law laid down by higher courts,
vehicle in question bearing registration no. DL-4SCZ-3579 be released to the registered
owner after due identity verification and on furnishing security bond as per valuation report
of the vehicle. After preparation of panchnama of the vehicle and furnishing of security bond
as per directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

Copy of this order be given dasti to applicant.

- Panchnama and valuation report shall be filed in the court along with charge
eet,

s

(Pankaj frora)
DMM/West/THC}Delhi
27.052020




FIR No. 286/20
PS: Mundaka

| / 27.06.2020
| S-7564 on

| This is an application for releasing vehicle bearing no. DL-1S

Superdari.
Present:- Ld. APP for the State.
Applicant in person.
10 has filed his reply. Taken on record.
Instead of releasing the vehicle on superd

the vehicle has to be released as per directions of Hon'ble
at, AIR 2003 sc 638 wherein it has

ari, | am of the considered view that

supreme Court in case titled as
Sunder Bhai Ambalal Desai Vs. State of Gujr been held

that
Vehicles involved in an offence may be released to the rightful owner after prep

panchnama; taking photographs of the vehicle, valuation report, and a security bond.
69. The photographs of the vehicie should be attested countersigned by the

/| as by the person to whom the custody is handed over.
d upon during the trial.

should suffice for the

aring detailed

|
|

complainant, accused as we
70. The production of the vehicle should not be insiste

The panchnama and photographs along with- the valuation report

purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the general

norm rather than the exception.
72 If the vehicle is insured, the court shall iss
esponse or the owner declines to

ue notice to the owner and the

insurance company for disposal of the vehicle. If there is no r

take the vehicle or informs that it has claimed insurancefreleased its right in the vehicle to the

insurance company and the insurance company fails to take possession of the vehicle, the

vehicle may be ordered to be sold in auction.
73 If a vehicle is reply not claimed by the accused, owner, or the insurance

company or by a third person, it may be ordered to be sold by auction.”
The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi

High Court in case titled as Manijit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014. _

Considering the facts and circumstances and law laid down by higher courts,
vehicle in question bearing registration no. DL-1SS-7564 be released to the registered owner
after due identity verification and on furnishing security bond as per valuation report of the
vehicle. After preparation of panchnama of the vehicle and furnishing of security bond as per
directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

Copy of this order be given dasti to applicant.

h Panchnama and valuation report shall be filed in the court along with harge
sheet.

(Pankaj Avora) /
DMM/WestiTHC gg/




FIR No. 009228/20
PS: Rajouri Garden
27.06.2020

This is an application for releasing vehicle bearing no: DL-8SBM-0462 on

Superdari.
Present:- Ld. APP for the State.
Applicant in person.
10 has filed his reply. Taken on iecord.
ed view that the

Instead of releasing the vehicle on superdari, | am of the consider
vehicle has to be released as per directions of Hon'ble Supreme Court in case titled as Sunder

Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 wherein it has been held that
Vehicles involved in an offence may be released to the rightful owner after preparing detailed

panchnama; taking photographs of the vehicle, valuation report, and a security bond.
69. The photographs of the vehicle should be attested countersigned by the

complainant, accused as well as by the person (o whom the custody is handed over.
70. The production of the vehicle should not be insisted upon during the trial.

The panchnama and photographs along with the valuation report should suffice for the purposes

of evidence.
71. Return of vehicles and pe(mission for sale thereof should be the general norm

rather than the exception.

72 if the vehicle is insured, the court shall issue notice to the owner and the
insurance company for disposal of the vehicle. If there is no response or the owner declines to
take the vehicle or informs that it has claimed insurance/released its right in the vehicle to the
insurance company and the insurance company fails to take possession of the vehicle, the

vehicle may be ordered [0 be s0id In auction
73 If a vehicle is reply not claimed by the accused, owner, or the insurance

company or by a third person, it may be ordered (o be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi

High Court in case utled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated

10.09.2014.
Considering the facts and circumstances and law laid down by higher courts,

vehicle in question bearing registration no. DL-8SBM-0462 be released to the registered owner
ty verification and on furnishing security bond as per valuation report of the

after due identi
hnama of the vehicle and furnishing of security bond as per

vehicle. After preparation of panc
directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

Copy of this order be given dasti to applicant.

panchnama and valuation report shall be filed in the court along with chargg
/

/

i

sheel.

(Pankaj A ,"‘ra)
DMM/WestTHC/Delhi

27.062000



/ FIR No. 0191/20
PS: Paschim Vihar

27.06.2020

This is an application for releasing vehicle bearing no. UP-95L-3465 on

Superdari.
Present:- Ld. APP for the State.
Applicant in person.
10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, | &
n'ble Supreme Court in case titled as

has been held

m of the considered view that

the vehicle has to be released as per directions of Ho

Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 wherein it

that
Vehicles involved in an offence may be released to the rightful owner after preparing detailed

panchnama; taking photographs of the vehicle, valuation report, and a security bond.
69. The photographs of the vehicle should be attested countersigned by the

complainant, accused as well as by the person to whom the custody is handed over.
70. The production of the vehicle should not be insisted upon during the trial.

The panchnama and photographs along with the valuation report should suffice for the

purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the general

norm rather than the exception.
72 If the vehicle is insured, the court shall issue notice to the owner and the

insurance company for disposal of the vehicle. If there is no response or the owner declines to
take the vehicle or informs that it has claimed insurance/released its right in the vehicle to the

insurance company and the insurance company fails to take possession of the vehicle, the

vehicle may be ordered to be sold in auction.
73 If a vehicle is reply not claimed by the accused, owner, or the insurance

company or by a third person, it may be ordered to be sold by auction.”
The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi

High Court in case titled as Manijit Singh Vs. State in Crl. M.C. No. 4485/2013 dated

10.09.2014.
Considering the facts and circumstances and law laid down by higher courts,

vehicle in question bearing registration no. UP-95L-3465 be released to the registered owner
after due identity verification and on furnishing security bond as per valuation report of the
vehicle. After preparation of panchnama of the vehicle and furnishing of security bond as per
directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.
Copy of this order be given dasti to applicant.
panchnama and valuation report shall be filed in the court along with charge

sheet.

(Pakaj Afora)
DMM/WegthTHC/Delhi
105.2020



FIR No. 012598/20
pS: Moti Nagar
27.06.2020

, ; 3 4053 on
This is an application for releasing vehicle pearing no. DL 1N

Superdari.
Present:- Ld. APP for the State.
Applicant in person.
|0 has filed his reply. Taken on record. |
Instead of releasing the vehicle on superdari, | am of the considered VieW that
the vehicle has to be released as per directions of Hon'ble supreme Court in case titled as
Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 wherein it has been held
that
Vehicles involved in an offence may be released to the rightful owner after preparing detailed
panchnama; taking photographs of the vehicle, valuation report, and a security bond.
69. The photographs of the vehicle should be attested countersigned by the
complainant, accused as well as by the person to whom the custody is handed over.
70. The production of the vehicle should not be insisted upon during the trial.
The panchnama and photographs along with the valuation report should suffice for the

purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the general
norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the owner and the

insurance company for disposal of the vehicle. If there is no response or the owner declines to

take the vehicle or informs that it has claimed insurance/released its right in the vehicle to the

insurance company and the insurance company fails to take possession 0
vehicle may be ordered to be sold in auction.

f the vehicle, the

73. If a vehicle is reply not claimed by the accused, owner, of the insurance
company or by a third person, it may be ordered to be sold by auction.”
The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi

High Court in case titted as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014.

Considering the facts and circumstances and law laid down by higher courts

vehicle in question bearing registration no. DL-1LN-4053 be released to the registered owner

after due identity verification and on furnishing security bond as per valuation report of the
vehicle. After preparation of panchnama of the vehicle and furnishing of security bond as per
directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

Copy of this order be given dasti to applicant.

panchnama and valuation report shall be filed in the court along with
sheet.




E-FIR No. 017963/19
PS: Nihal Vihar
27.06.2020

This is an application for releasing vehicle bearing no. DL-11SH-0815 on
Superdari.

Present:- Ld. APP for the State
Applicant in person

10 has filed his reply. Taken on record
Instead of releasing the vehicle on superdarn. | am of the considered view that

the vehicle has to be released as per directions of Hon'ble Supreme Court in case titled as

sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 wherein it has been held

that
vehicles involved in an offence may be released to the rightful owner after preparing detailed
panchnama, taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the

complainant, accused as well as by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted upon during the tnal
The panchnama and photographs along with the valuation report should suffice for the

purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the general

norm rather than the exception.

72 If the vehicle is insured, the court shall is
o response or the owner declines 0

sed its right in the vehicle to the
possession of the vehicle, the

sue notice to the owner and the

insurance company for disposal of the vehicle. If there is n

take the vehicle or informs that it has claimed insurance/relea

insurance company and the insurance company fails to take

vehicle may be ordered to be sold in auction.
73. If a vehicle is reply not claimed by the accused, owner, or the insurance

erson, it may be ordered to be soid by auction.”

e Hon'ble Supreme Court has been reiterated b
Singh Vs. State in Crl. M.C. No. 4485/2013 dated

company or by a third p
The view of th

y Hon'ble Delhi

High Court in case titted as Manijit

10.09.2014.
nd law laid down by higher courts,

Considering the facts and circumstances a
DL-11SH-0815 be released 10 the registered

g registration no.
ation report

d on furnishing security bond as per valu
e vehicle and furnishing of security bond

ased by the 10.

vehicle in question bearin
owner after due identity verification an
preparation of panchnama of th
eme Court, the vehicle shall be rele

asti to applicant.
be filed in the court along with ghar

of the vehicle. After
as per directions of Hon'ble Supr

Copy of this order be given d
ma and valuation report shall

panchna

sheet.
aj Arora)
C/Delhi
27.05.2020

(P
DMM/We



FIR No. 357/20
PS: Paschim Vihar East
27.06,2020

This is an application for releasin

g vehicle bearing no. HR-12AJ-3643 on
Superdari,

Present:- Ld. APP for the State.
Applicant in person.

10 has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, 1 am of the considered view that
the vehicle has to be released as per directions of Hon'ble Supreme Court in case titled as
Sunder Bhai Ambalal Desai Vs. State of Guijrat, AIR 2003 SC 638 wherein it has been held
that

Vehicles involved in an offence may be released to the rightful owner after preparing detailed
panchnama; taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the
complainant, accused as well as by the person to whom the custody is handed over.

>N
g

The production of the vehicle should not be insisted upon during the trial.

The panchnama and photographs along with the valuation report should suffice for the

purposes of evidence

1. Return of vetwoles and permission for sale thereof should be the general
norm rather than the excepiion
if the vetucle s insured, the

court shall 1ssue notice to the owner and the
insurance comparry for disposal of the velucle

It there 1s no response or the owner declines to

take the vehicle or informs thal it has claumed insurance/released its right in the vehicle to the
nsurance compary and e insurance company lails (o take possession of the vehicle, the
vehicle may be ordered 10 be sold in auchion

73. 11 a veicie 15 reply not claimed by the accused, owner, or the insurance
company or by a thurd person, it may be ordered 10 be sold by auction,’

The view of the Honble Supreme Court has been reiterated by Hon'ble Delhi
High Court in case utled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014.

Considering the facts and circumstances and law laid down by higher courts,
vehicle in queston bearnng registration no. HR-12AJ-3643 be released 10 the registered
owner after due identity verification and on furnishing security bond as per valuation report
of the vehicle. After preparation of panchnama of the vehicle and furnishing of security bond
as per directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

Copy of this order be given dasti to applicant,

Panchnama and valuation report shall be filed in the court along with g_harge

sheetl.

/7 21'0$.2020
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